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,JUDGMENT

. ra)yen.y |
las per Hon'ble Sri R Rangara)e "*h«r(AQminisgrative)I

r

Heard sri p.Krishna Reddy, learned ;ﬁpnsel for /nunh
Y

the applicant and Sri N.V.Ramana, learned Standing Counse

“-- +he respondents. {

"“inriSj:he son of ?ri T.Chinna
Chengaiah who was Land displace'd perm.n-‘ [
“reuent to his

landhaving/acquired for construction of Carriage Repax

2 . The appl lc Qis w

workshop at Tirupati. The father of applicant had own a
ACS.12-67 Cts. land at Settipalll. Tirupat?i and the same

was taken over for the purpose of Carriage Repair workshop, ~

Tirupathi. In pursuance of Railway Board*s letter dlbed
31-12-1982/1-1-1983 he had §pplied for job in Railways

on 3~1-3995. It is furtherfstated that /his father jsought
for employment of his wifeﬁﬁhep the apﬁfications re calle
for by the respondgntsin qﬁly, 1985 agéinst the gquota of
land displaced persons. #t 15 furthe? alleged that no
reply was given to theirrEEpresentat%bn. 'AS SooA as the
applicant became major aﬁd completede.S,C..he a plieq to
R=3 requesting him for émployment iq/the category of Lan
displaced persons. Iti&s further s%ated that ﬁe had ser
the application by regﬁstered post/rn 3-1—1992/but sojf

no reply has been recdived by him &n this connection,

he has filed this OA rraylng for 4 directionjto the re
to appoint the applicant in CarriageRepair rkshop,‘
in any posgts erther:in Group 'C'/or Group 'pP' for ﬂh'
is eligibLe based qﬁ the qualif%cations against the

displaced persons duota.
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3. The learned counsel for the applicant has broughE

in

to our notice that/OA 703/91 dated 8-2-1994 land displach

persons under similar circumstances were given employmenk

relaxing cut~off date fixed earlier as 31-3-1981 for sub-

mission of applications, He also pleaded that age rel
gjent. As

tion was also given in terms of earlier jud

|

axas=

the

applicant became major only recently he had applied for jthe

job against the quota ear-marked for land displaced pe
on 3-1-1995 and further submits that he had passed SSC

the year-i@i& and joined ITI (Fitter) at Tierathi.

4, Representation for enployment under land displ

C e e A meem i mand 0 Rel 0D

3-1-1995 (page-8 of the material papers). Some time h

to be given to the respondents to look into this case

before finally deciding the course of action to be taken

in reg4rd to the employment of the applicané under the
said quota, Normally six months time has to be given

the respondents from the date of representation before

aggrieved persons approach this Tribunal by/'filing an
application. The applicant herein has approached this
Tribunal without giving a®dUEte€) time to the responden

to examine his represéntation and reply him suitably.

5. In view of the above, the following direction

given:-

R=3 has to dispose of the representation of thE

applicant dt. 3.1.1995 expeditiously preferably within a

period of 3 months from the date of receipé of a copy
and '

rsons

LTl

aFed

as -

to

the

of

eﬂb
this judgment/in any case before 3@g§;1995. wWhile disposing

of the application R-3 has to keep in mind [the observa

tions

and directions given by this Tribunal in OA 703/91 dt.
It is needless to say that in case the applicant is gﬁ
to be aggrieved by the outcome of the reply to be giv

R-3 in pursuance of this direction, he is at liberty t

9/ | | ; .4/~

8.2.94,
ing
n by

o)
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approach this Tribunal by filing an application under‘sec,IQ

of the A,T.Act,

6. In this connection, it is once agaiﬁ to be obs£rved
that a fresh cut-off date for receipt of app! ications fJom

if sQ advised |
land loosers may be notified by;the respondents/as observed

in OA 703/91 so as to avoid entértaining bdlated reques%s
S

for appointment against the‘éuota‘of land displaced persons.

e

7 The OA is ordered accordingly at the admissiop
stage itself, No costs o -
S 44%/’" ) )Vrikéwm\_; .
-(R.Rangarajan) (V.Neeladri Rdo) ~
Member (Admn., ) Vice-Chairmar
S | R
~ . . . _ .pated ] February, 1995. S
7 . — ol f’. !U\f7 L. ) I
Grh : ' fﬁaa‘
. | Deputy Registrar(J)cc
To ‘
1. The General Manager, S.C.Rly,
Railnil ayam, Secunderabad.
2. The Chief personnel Officer, S.C.Rly,
Railnilayam, Secunderabad. .
3. The Deputy Chief Mechanical Engineer,
_ Carriage Repair Workshop, 8.C.Rly,
- Settipalli, Tirupathi, Chittoor Dist.
4., One copy to Mr.P.Krishna Reddy, Advocate, CAT.Hyd.
5. One copy to Mr.N,.,V.Ramana, §C for Rlys, éAT.Hyd.
6: One copy to Library, CAT.Hyd.
7. One spare copy.
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T.A.No, ' (w.p. .

Admitked and Interim directions
lssued. o ‘

———

\

Allowed.,
. Disposeq@ of with directions. '
Dismigseqd. : ',cLL‘V\-Q\ moﬁw CD{“*]
" Dismissed as withdrawn
S Pismissed for default.
Ora red/Rejected

No order as to costs.






